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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shri Vijay Pal Singh tomar: Dr.
Sasmit Patra (Odisha), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Brij Lal
(Uttar Pradesh), Shri Naresh Bansal (Uttarakhand), Dr. Ashok Bajpai (Uttar
Pradesh), Shrimati Ramilaben Becharbhai Bara (Gujarat), Dr. Anil Sukhdeorao
Bonde (Maharashtra), Shri Samir Oraon (Jharkhand), Shrimati S. Phangnon Konyak
(Nagaland), Shri Vivek Thakur (Bihar) and Dr. Amar Patnaik (Odisha).

Demand to rename Bogaigaon Refinery as Dhaligaon Refinery

SHRI RWNGWRA NARZARY (Assam): Mr. Deputy Chairman, Sir, there is a
petroleum refinery of I0CL, located at Dhaligaon in the district of Chirang, under
Bodoland Territorial Region, Assam, which is known as IOCL, Bongaigaon Refinery.
The IOCL Bongaigaon Refinery came into existence after the merger of Bongaigaon
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Refinery & Petrochemicals Ltd. with IOCL in 2009 and came to be known as
Bongaigaon Refinery. The BRPL was established as a public sector limited company
in 1972 and commissioned in 1974 with its headquarters in Dhaligaon, which is in the
Bongaigaon district. ...(Interruptions)... The fact of the matter is that after the creation
of Bodoland Territorial Council, the Chirang district was carved out of the three
districts, that is, Kokrajhar, Bongaigaon and Barpeta. ...(/m‘errupz‘/ons)... And 4"
June, 2004 onwards, the location of the IOCL Bongaigaon Refinery (BGR), which
was previously part of the Bongaigaon district, has become a part of the Chirang
district now. ...(Interruptions)... 1t is a matter of great concern that despite these
administrative territorial changes, the name of the Refinery continues to be named
after Bongaigaon, which is misleading and it does not accurately represent its location
and administrative boundary. ... (/m‘erru,oz‘/ons)... Respecting emotional attachment of
the people of the region with the industry and to avoid any confusion regarding the
plant’s location and name, it is now necessary to change the name of the industry.
..(Interruptions )...

|, therefore, request the Minister of Petroleum and Natural Gas, through you,
Sir, to address this issue and make it convenient to rename the Bongaigaon Refinery
(BGR) as Dhaligaon Refinery (DGR) in the name of the venue of the industry,
reflecting its correct geographical location and administrative convenience. Once
again, | request the hon. Minister to take necessary steps to rename the BGR as the
DGR. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour mention raised by the hon. Member, Shri Rwngwra Narzary: Dr.
Sasmit Patra (Odisha), Dr. Amar Patnaik (Odisha) and Shri Nagendra Ray (West
Bengal).

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, we are
walking out. ...(Interruptions )...

(At this stage, some hon. Members left the Chamber.)

st Suwmafa: st |§aé — Concern over non-implementation of sports
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